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1978, published in Notification No. 
S O. 420 (E) in Gazette of India 
•dated the 1st July, 1978.

(ii) The Copper (Prohibition of 
use in the manufacture of PVC and 
VIR wires of domestic type) Order, 
1978, published in Notification No. 
S.O. 444 (E) in Gazette of India 
dated the 13th July, 1978. [Placed 
in Library, see No. LT-2454/78].

In t e r i m  Re po r t  Ii  (H i n d i  Ve r s io n ) 
of  Shah  Co m m i s s i o n  o f  In q u ir y , 
Ce nt ra l  Indu strial  Sec u ri ty  Fo r c e  
(Th ir d  Am e n d m e n t ) Ru les , 1978 and  
Fo r e ig n  Con tribution  Reg ulations , 

1978.

■THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL): I 

beg to lay on the Table: —
(1) A copy of the Interim Report

II dated the 26th April, 1978 
(Hindi® version) of Shah Com-
mission of Inquiry set up to inquire 
into the misuse of authority, ex-
cesses and malpractices committed 
during the Emergency under sub-
section (4) of section 3 of the Com-
missions of Inquiry Act, 1952. 
[Placed in Library. See No. LT- 
2455/78].

(2) A copy of the Central Indus-
trial Security Force (Third Amend-
ment) Rules, 1978 (Hindi and En-
glish versions) published in Notifi-
cation No. G.S.R. 848 in Gazette of 
India dated the 1st July, 1978 under, 
sub-section (3) of section 22 of the 
Central Industrial Security Force, 
Act, 1968. [Placed in Library. See 
No. LT-2456/78].

(3) A copy of the Foreign Con-
tribution (Acceptance or Retention 
of Gifts or Presentations) Regula-
tions, 1978 (Hindi and English ver-
sions) published in Notification 
No. S.O. 402 (E) in Gazette of India 
dated the 22nd June, 1978 under

sub-section (8) of gaction SO of the 
Foreign Contribution (Regulation) 
Act, 1976. [Placed in Library, See 
No. LT-2457/78].

N o t i f i c a t i o n s  u n d e r  A l l  India 
S e r v ic e s  A c t , 19 51

THE M'NISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI S. D. PATIL); I beg t0 lay 
on the Table a copy each of the 
following Notifications (Hindi and 
English versions) under sub-section
(2) of section 3 of the All India 
Services Act, 1951: —

(1) The Indian Administrative 
Service (Fixation of Cadre 
Strength) Sixth Amendment Re-
gulations, 1978. published in Noti- 
cation No. G.S.R. 585 in Gazette of 
India dated the 6th May, 1978.

(2) The Indian Administrative
Service (Pay) Fourth Amendment 
Rules, 1978, published in Notifica-
tion No. G.S.R. 586 in Gazette of 
India dated the 6th May, 1978.

(3) The Indian Administrative
Service (Fixation of Cadre
Strength) Seventh Amendment Re-
gulations, 1978, published in Noti-
fication No. G.S.R. 665 in Gazette of 
India dated the 27th May, 1978.

(4) The Indian Administrative
Service (Pay) Fifth Amendment 
Rules, 1978, published in Notifica-
tion No. G.S.R. 666 in Gazette of 
India dated the 27th May, 1978.

(5) The All India Service (House 
Building Advance) Rules, 1978 pub-
lished in Notification No. G.S.R. 
311 (E) in Gazette of India dated 
the 31st May, 1978.

(8) The Indian Police Service 
(Fixation of Cadre Strength) Third 
Amendment Regulations, 1978, pub-
lished in Notification No. G.S.R. 899 
in Gazette of India dated the 3rd 
June, 1978.

©English version of the Report was laid on the Table on the 15th May, 
1978.


